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SHRI ANANT PRASAD SHARMA : Why
should he rake up the question again? The
ruling must be final.

SHRI MAHAVIR TYAGI: . . . that the
views of the House as expressed might be
conveyed to the Prime Minister. It was the
consensus that the views expressed in the
House were to be communicated. This
undertaking was given by the Chair. Now, Sir,
it seems there has been a lot of whipping
overnight, and my friends have been whipped.
Has it been conveyed ? I want to know that.
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THE LEADER OF THE HOUSE (SHRI K.
K. SHAH) : Mr. Tyagi's Statement is not
correct because when Tyagiji asked th©
Deputy Chairman that it was the consensusi
of the House, the Deputy Chairman said, "the
proceedings of the House are there and I am
not here to express any opinion".
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MR. CHAIRMAN : You do not want to
make any statement ?

SHRI K. K. SHAH : No.

[RAJYA SABHA]

MR. CHAIRMAN:
adjourned till 2.30 p.Mm.

The House stands

The House then adjourned for
lunch at thirty-four minutes past one
of the clock.

The House reasembled after lunch at half-
past two of the clock. Mr. DEPUTY CHAIRMAN
in the Chair.
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MEMBER SWORN

Shri K. L. N. Prasad (Mysore)
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STATEMENT BY MINISTER REGARD-
ING DECISION TAKEN BY GOVERN-
MENT ON THE RABI PRICE POLICY

THE MINISTER OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
JAGIIVAN RAM) : Mr. Deputy Chairman,
Sir, the Government, after considering the
recommendations of the Agricultural Prices
Commission on Price Policy for Rabi
Foodgrains for 1970-71 marketing season,
and the views expressed by the Chief
Ministers of Rabi States at a confer-
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ence held on 22nd March 1970, have taken
the following decisions for 1970-71 season

(1) That all possible efforts will be
made to achieve the procurement target of
3.7 million tonnes of wheat recommended
by the Agricultural Prices Commission.

(2) That the procurement prices of
wheat fixed for 1969-70 season will be
maintained in 1970-71 also.

(3) That the issue price of red (indi-
genous and Mexican) and imported
varieties of wheat will be maintained at the
existing level of Rs. 78 per quintal. The
issue price of amber-coloured indigenous
varieties will be Rs. 84 per quintal.

(4) That the entire country (except
ing the statutorily rationed areas of West
Bengal and Maharashtra) will be made
one zone for wheat.

All the decisions will be imp'emented
immediately, except for the increase in the
issue price of amber-coloured indigenous
variety of wheat. The increase in the issue
price of amber-coloured indigenous varieties
of wheat will be given effect to from 1st May
1970 or thereabout.
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SHRI CHITTA BASU (West Bengal) : Sir,
I have got one or two points for clarification
by the hon. Minister. It is known that the
prices can be fixed at the time of procurement
in accordance with the policy announced now.
It is known to the hon. Minister that the Food
Corporation of India which is to procure food
crops from the peasants does not have its own
agencies in the different interior parts of the
country and it being so, the Food Corporation
of India, the main procuring agency, entrust
the duty to some other agencies, and the
peasants who are to sell their produce do not
get the actual prices as fixed by the
Government for the foodgrains purchased by
these agencies other than the Food Corporation
of India. May I know whether the Government
proposes to extend the scope of the activities
of the

[RAJYA SABHA]
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Food Corporation of India so that they may
have their own agents in almost all the village
areas so that the peasants may be assured of
the prices fixed by the Government ?

My second point isl whether the attention
of the Government has been, drawn to a news
item appearing in a section of the Calcutta
press wherein it has been stated that food
crops in certain godowns, in Calcutta and in
some other places, of the Food Corporation of
India have been damaged to a great extent and
that the loss; thus sustained would come to the
tune of Rs. 1.5 crores and if this is true, what
precautionary measures the Government have
so far taken for the preservation of the
foodgrains procured by the Food Corporation.
If no step has been taken, the Government
should take early steps in this matter.

SHRI JAGJIVAN RAM : So far as pro-
curement or purchase by the F.C.I, is
concerned, we are anxious that we should
purchase directly from the producer. But one
should not forget that the arrangement to be
made by the F.C.I, depends upon the
agreement of the State Governments. Some of
the State Government do not want the F.C.I,
to make purchases in their States. Some State
Governments want the F.C.I. to purchase
foodgrains through the agencies appointed by
the State Governments. Therefore, it is not
possible for the F.C.I, to have its agencies in
all parts of the country. Where the State
Governments have agreed that the F.C.I,
should purchase directly from the farmers the
F.C.I, has established as many agencies, even
in the remote villages, as was necessary.

So far as damages are concerned, I cannot
give the exact quantity or price of the
damaged foodgrains. But when we have such
a. large operation in dfferent parts of the
country, and that too in a very short period
when we have to transport foodgrains even by
open wagons, some damages are bound to
occur. But we are taking precautions by
constructing new scientific storages to avoid
wastage and deterioration as far as possible.
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SHRI MAHAVIR TYAGTI (Uttar Pradesh) :
Sir, before I seek clarification on one issue I
would like to make one thing quite clear. As
Opposition it is not our duty to oppose every
move of the Government. Whenever the
Government takes to a healthy move in the
interest of the cultivator or the consumer, we
must s'upport it and congratulate the
Government. In this respect I want to
congratulate the hon'ble Minister for the
action he has taken. It is a well-considered
scheme in my humble opinion. But I wonder

if he will apply the same criteria to the rice
market about which I quite understand.

Then one clarification I would like to seek.
The zones so far as wheat is concerned have
been abolished and there is freedom of
movement of wheat all over India. In fact,
Parliament has been insisting for it for the last
twenty or twenty-one years. I am glad we
have done it. I would like to know how he is
going to treat rice.
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SHR1I MAHAVIR TYAGI
gratulations.

. Well, con-

SHRI BALACHANDRA MENON (Kerala)
: Sir, in regard to the Government taking over
the foodgrains, will the Government at least
persuade the Food Corporation of India to
take sugar also from sugar factories,
especially from the co-operative sugar
factories', because there isi a good deal of
stock getting accumulated and they fre
finding it very difficult to dispose of it ? It is
also part of foodstuffs. Will ihe Government
extend that to the sugar factories too, so that
the co-operative sector is able to survive?

SHRI JAGIIVAN RAM There is no
proposal at present to entrust this responsibility
to the Food Corporation of India. The question
of sugar is quite distinct from ' the foodgrains.
So far as free market sugar is concerned, there
has never been zonal restriction and the sugar
factories are free to sell their free sugar in any
part of the country. A very happy situation has'
developed in the country. Two years ago we
had a real scarcity of sugar and I was
requesting people to consume less. To-day we
are in a fortunate position and I will
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appeal 10 my countrymen to consume as

much sugar as they like,
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SHRI K. S. CHAVDA (Gujarat) : Keeping
in view the possibility of a reduction in the
import of cheaper wheat under PL-480. I
would like to know from the hon. Minister
whether he intends to give cheaper wheat to
people at subsidised rates through fair-price
shops.

SHRI JAGJIVAN RAM After the
reduction in the volume of imported wheat, if
we are to sell indigenous wheat at an
economic price, it will not be possible to
retain the issue price of Rs. 78 because the
House would know that we are paying Rs. 76
to the farmer. The price of a gunny bag comes
to more than Rs. 2. Then there are the mandi
charges. There is the sales tax. There are the
transportation costs from, the mandis to the
stations. All that itself comes practically to
Rs. 8 or Rs. 9. So at present we are selling it
at a subsidised rate. A portion of the loss is
made up by a little profit that is earned on the
imported wheat and as the quantity of the
imported wheat goes down, the element of
subsidy will increase. Even at present °n a
rough calculation perhaps a subsidy of more
than Rs. 10 crores is involved in retaining the
issue price at Rs. 78.
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THE WEST BENGAL STATE
LEGISLATURE (DELEGATION OF
POWERS) BILL, 1970—contd.

MR. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta will resume his speech.

SHRI BHUPESH GUPTA (West Bengal) :
Mr. Deputy Chairman, before you adjourned
the House I was just suggesting that the
Committee should be enlarged, it' necessary,
and [ think it is necessary, in order to ensure
that all the Members of Parliament from West
Bengal are represented. I also suggested that
the apportionment of the Members of the
Committee between those representing the left
and democratic parties and those representing
the rightist parties should be 4 : 1 in order to
reflect more or less' the political colour and
composition of the West Bengal State
Assembly. As you knew, we shall be
undertaking legislation here so long as the
President's rule remains there. Naturally we
cannot entrust it to those people who are
opposed to the United Front programme, the
32-point programme, or are opposed to the
very-ideas' and concepts laid down in that pro-
gramme. On the contrary, the functions of the
President's rule should be to continu; the
administration in the light of this programme,
in accordance with the United Front
programme. Whatever may have happened to
the Ministry, its 32-point programme remains.
And I make it clear that the Ministry did not
collapse on the question cf any divergence
over this or that item of the programme. There
may be some differences as to how a
particular item of the programme should be
implemented, a particular tas'k should be
carried out, but there js no difference among
any of the fourteen parties with regard to the
basic stand of the programme and its 32 items.
So, that should be the guiding line for the
Government.
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Now, the President's rule must not exist for
a moment longer than is necessary. I say this
thing because there are certain political forces'
already active which are interested in
prolonging the President's rule. For example,
the leaders of the Swatantra Party have even
gone to the extent of demanding that a state of
emergency should be declared in West Bengal
so that the President's rule, the regime of
dictatorship, the arbitrary regime, could
continue as long as possible. We not only-
protest against this' suggestion, but we reject it
with all the contempt it deserves. This is the
voice of the dark reaction which wants to take
advantage of the unfortunate situation which
has developed in West Bengal and fasten
upon it a terrorist regime, an arbitrary regime,
a regime which rides rough-shod over the
rights and liberties of the people, over the
interests' of the masses. Therefore. 1 say the
Government should give no quarter to
preposterous suggestions of this kind, the one
that has come from

the Swatantra leader. Mr. M. R. Masani, and
others of the Swatantra Party. But then there
are others who are also in a subtle manner
pleading for prolonging the President's' rule as
if the President's rule is going to offer a
solution to the problems of West Bengal. The
President's rule has come about in a situation
or under conditions which are well known to
the House. We do not believe that the
President's rule can offer any solution to any
of the problems facing the people of that great
State. In fact, the President's rule is' essentially
a bureaucratic rule guided from the Centre,
and if it is guided in the old way as has been
the case on previous occasions. I say-it would
be sheer treachery to the people, a plain
treason to the Constitution and a violation of
the solemn undertaking that comes to
Parliament in assuming powers' for the
President's rule. Therefore I make this point
clear. Mr. Deputy Chairman, so-far as we are
concerned, our views are well known; we
stand for the revival of the 14-Party United
Front; we are not pessimistic in political life
that the United Front cannot be revived,
because we believe that today in Indian
politics and public life in general in the
political sense, Sir. there is no way out except
to forge unity among the left and progressive
forces. Whatever may be the temporary
difficulties, dissensions and differences, it is
only the unity of



